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1. The present writ petition has been filed for extension of fisheries rights 

granted in favour of the petitioner for a period of ten years. The aforesaid 

fisheries rights was granted in the year 2017. Since the period of ten years 

have not lapsed hence Court is of the opinion that writ petition is totally 

premature and likely to be dismissed.

2. At this stage, a prayer  has been made by counsel for the petitioner to 

dismiss present writ petition as not pressed with liberty to file fresh writ 

petition as and when any cause of action arose.

3. Prayer made is allowed.

4. The writ petition is dismissed with liberty as prayed.

 

March 10, 2026
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